269 Bills Introduced
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15.38 hrs,

DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISEMENTS)
AMENDMENT BILL®

(Amendment of Section 2)
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Drugs and Magic
Remedies (Objectionable Advertisements)
Act, 1954.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 8 and substitution
of Fourth Schedule)
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AGRAHAY ANA 14, 1891 (SAKA)

PUs (Compulsory 270
Approval of Agreements) Bill

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill
further to amend the Constitution of India”™.

The motion was adopted.
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MR. CHAIRMAN : Shri Umanath.
Absent. Shri Salve. Abscnt.

15.40 hrs,
PUBLIC UNDERTAKINGS (COMPUL-

SORY APPROVAL OF AGREEMENTS)
BILL—Contd.

MR. CHAIRMAN : We now take up
further consideration of the following
motion moved by Shri S. 5. Kothari on the
22nd August, 1968:—

“That the Bill to provide for compul-
sory scrutiny and approval by a Central
Authority of agreements entered into
by public undertakings and matters
connected therewith or incidental there-
to, be taken into consideration.”
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SHRI RANDHIR SINGH (Rohtak) :
Shri Kanwar Lal Gupta’s Bill is very im-
portant and we want to speak on it. This
Bill should take hardly 10 or 15 minutes
more, and the Minister should reply.
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